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Eviction of Refugees from Railway
Land in Assam

Shri Priya Gupta:

Shri Alvares:

Shri Hari Vishnu Kamath:
Shri Hem Barua:

*1111.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
North-East Frontier Railway has
passed orders to evict about 1500 re-
fugee families settled on Railway
land for the last fifteen years at
Pandu, Gauhati, Narangi and Amin-
gaon areas in Assam;

(b) whether the Railway adminis--
tration has permitted settlement on
conditions that this would not inter=-

fere with construction programme of
Railway lines;

(c) whether some of these families
are employed in Railway service,
while others are having small business
in the vicinity catering to the needs
of the Railway colony in various mar-
kets;

(d) whether the “Settlers Associ-
ation”, Pandu has represented the
case to Government, if so, Govern-
ment’s reaction thereto; and

(e) the reason for the decision to
evict these refugees without providing.
alternative accommodation?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
No, Sir; Notices for vacation of Rail-
way land have been served on only
546 encroachers at Pandu. Out of
these, 468 families encroached on
Raflway land after 1961. The remain-
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ing 80 families have been squatting
for a longer period.

(b) No.

(c) No.

(d) To accommodate the affected
families and to avoid hardship to cer-
tain families already settled on  the
land, certain plots of land were ex-

cluded from the area under Acquisi-
tion by the Railway.

(e) The land encroached upon is
required for urgent Railway develop-
ment works. 466 families have en-
croached after 1961 and remaining 80
families were offered some compensa-
tion at the time of acquisition and
asked to move to the excluded areas
mentioned above.
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Export Credit Guarantee Scheme

J Shri P. R. Chakraverti:
*1113. 7 Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that foreign
exchange to the extent of Rs. 15 cro-
res available to finance manufae-
turers/exporters and to promote the
country’s exports under the scheme
being operated by the Export Credit
and Guarantee Corporation has re-
mained unutilised;

(b) whether the reluctance of
Indian exporters to utilise this re-
volving foreign exchange credit is due
to unfavourable terms; and

(c) if so, the advice tendered to the
exporters and the State-owned Cor-
porationg to make suitable adjust-
ments sp as to compete more effective-
ly in the world market?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). The
Scheme of ‘Revolving Foreign Ex-
change Credits for Exporters’ has
been in operation for about six
months now. Various commercial
banks participating in the scheme
have indicated their readiness to ar-
range for lines of credit in foreign ex-
change amounting to about Rs. 15
crores. These have not yet been
finalised and they are in various stages
of negotiation Under the present
procedures, every line of credit should
have the approval of the Reserve Bank
of India. So far the Reserve Bank
of India has given its approval for
lines of credit of the value of Rs. 2.4
erores.

Only twa applications have so far
been received and they have been
cleared.





